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and the total ex-mil]l priceg and the
excise-duty thereon; and

(c) what are the retail prices of
those goods? .
-]

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI

M. SHAFI QURESHI): (a) Yes, Sir.

.(b) and (c) The information is
given in Annexures A, B and C. [See
Appendix XLI, Annexure No, 22].

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

FREQUENT STRIKES BY THE EMPLOYEES
OF THE AIR INDIA AND INDIAN AIR-
LINES CORPORATION

SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, with your per-
mission, I call the attention of the
Minister of Tourism and Civil Aviation
to the frequent strikes recently by the
employees of the Air India and Indian
Airlines Corporation, and in particular
to the current strike by the flight en-
gineers and technicians in these two
organisations, dislocating air traffic and
causing inconvenience to the travelling
public,

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): Madam, it is a matter of
deep regret that the Indian Aircraft
Technicians Association has directed
its members to go on a strike which
is as contrary to the law as it is unjus-
tified by the circumstances of the case.
The Association represents more than
2000 aircraft technicians employed by
the Indian Airlines Corporation and
about 650 technicians employed by the
Air-India. On the 9th August, the
Bombay Regional Association held a
meeting in the staff rest room in the
workshop premises of Air India at
Santa Cruz without prior permission
©0¢ management. Thereupon the Air-
India in a communication addressed
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to the Secretary of the Regional Asso-
ciation, Shri F, X, Fernandes, asked
him to explain why action should not
be taken against him for holding the
meeting without their prior permis-
sion. The Secretary submitted no ex-
planation, nor did the Association dis-
cuss this matter with Air-India man-
agement. Instead they informed the
Regional Labour Commissioner (Cen-
tral) that they would go on strike
from 21.30 hours on the 11in August.
The Assistant Labour Commissioner
held discussions with the management
of Air-India and with the Association
separately. During these discussions
Shri Fernandes informed the Assistant
Labour Commissioner that he was not
aware of the service rules regarding
holding of such meetings and that in
any case such meetings had taken
place in other shops previously. The
management assured the Assistant
Labour Commissioner and ghri Fern-
andes directly that if Shri Fernandes
gave an explanation on these lines no
action would be taken against him.
Despite this assurance the Associa-
tion directed its members in both the
Corporations to go on strike with
effect from 21.30 hours on 11th August
in view of what they alleged to be
the “anti-labour” policy of Air-India
management, The strike took effect
accordingly, and though on the inter-
vention of the I.A.C. management the
strike of the 1.A.C. employees was
temporarily withdrawn, it was resum-
ed from 21.00 hourg on 13th August.

The action of the Association to geo
on strike is not only contrary to law
as no notice of the intention to strike
as required by the Industrial Disputes
Act was given, but was also taken on
grounds that can only be described as
flimsy. 1f the Association really felt
that a convention had developed ac-
cording to which Unions were entitled
to hold meetings during rest interval
prior  permission of
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could easily have so stated in the ex-
planation that he had been called
upon to submit. It was also open to
the Asscciation, in case there was a
difference of opinion with the
management about the alleged con-
vention to hold such meetings, to
raise an industrial dispute and seek
the machinery of the Industrial Dis-
putes Act for a decision. It is indeed
unfortunate that the Association did
not choose to follow the path of law,
and instead called g strike which is
not only causing financial loss to both
the corporations but also considerable
inconvenience and harassment to the
general public all over the country. .

I regret the action of the Indian Air-
craft Technicians Association all the
more because it has followed in the
train of at least two illegal strikes in
the recent past in Air-India. While I
zisure the House that the legitimate
demands of employees of all ranks
will always receive earnest considera-
tion, and that Unions and Associations
of employees will have full freedom
to carry on their legitimate functions,
I am sure honourable members will
agree that illegal strikes of the nature
resorted to cannot be condoned. We
owe it to the travelling public who
utilize the services provided by the
two Air Corporations to ensure ser-
vice without constant interruptions,
Strikes without exhausting all the
possibilities for peacefully resolving
differences should not be allowed to
cause acute inconvenience to the
public. T would, therefore, appeal to
the Indian Aircraft Technicians Asso-
ciation to go back to work imme-
diately and unconditionally, and thus
avert a further wovsening of an un-

fortunate situation which should never
place. .

have arisen in the first
However unpleasant it may be to me
personally and to Government, there
will be no alternative
action in accordance with the law and

but to take '

regulations should my appeal fall to
evoke the desired response,

SHRI DAHYABHAI V. PATEL:
Madam, 1 have no desire to add te
the difficulties of the management in
this critical situation, but one cannot
help noticing that the serviceg of Air-
India and IAC, both, are very well
paid. Ii is a well-looked after service,
with educated people employed on
both sides. May I know why in such
a service there seems to be g distance
or curtain between the employer and
employee and why do they stand on a
little matter of pretige whether they
can hold a meeting or not or why
formal permission is not taken? Why
1s it that there are no cordial rela-
tions between the Secretary and the
management? The Secretary of the
Union can say. We want to hold a
meeting. 'The management could
agree to its holding without any writ-
ten permussion, in a service like that,
which is a service of national import-
ance. Besides being well-paid and
looked after, why do these relations
not exist? Is this the pattern of Gov-
ernment service all over, that such a
situation has arisen? I cannot under-
stand it. T would like the hon. Minis-
ter to clarify why we have frequent
strikeg in both the services when the
services are looked after so well and
paid so well? Besides, Air-India en-
joyed a very good reputation before
nationalisation. That  reputation
seems to be going down, particularly
in foreign countries and we will be
losing a lot of foreign exchange, if
this sort of thing goes on. Will the
Minister tell us what he proposes to
do about it?

DR. KARAN SINGH: Madam, the
importance of having good relations
between the management and the

various types of employees is certain-.

ly a matier upon which there can be
no difference of opinion. It is un-
fortunate that comparatively petty .
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matters of this sort should escalate | tions with relationship to each other
mnto a strike. I would just like to say | and inter se we are hopeful that

one thing, In these two Air Corpora-
tions we have noticed that the dis-
putes are not really so much between
the employees and the management,
but arise as a result of a certain ill-
will, should we say, or a certain
rivalry between different groups of
employees in the two corporations
and also in the same corporation,
Ffor example, in this particular strike
the Indian Air Technicians Associa<
tion is a breakway part of the Air
Corporation Employees Union, and
they have been wanting recognition
separately, and it is this that has caus-
ed a great deal of heartburning. 1
entirely agree with what the hon.
Member has said that the continuance
of this type of constant strikes is
fikely to adversely affect these Cor-
porations and we are certainly going
to do what we can to prevent this.

SHRI MULKA GOVINDA REDDY
{Mysore): Madam Deputy Chairman,
all is not well with the management
of I.LA.C. and Air India. One category
or the other in both these services,
one type or the other, is going on
strike, causing loss to the Corpora-
tion and inconvenience to the publiz.
T would like to know whether in
view of this the Government would
consider the question of appointing a
Wage Board to go into the question
of wage structure of the employees
of all categories in Air India and
I.A.C. and also into the conditions of
service of these categories in both the
Corporations. I would also like to
¥now whether 3 Commission would
be appointed to go into the working
of these Corporations.

DR. KARAN SINGH: Job evalu-
ation is going to be undertaken very
shortly. We gare looking for a suit-
able person to undertake this work,
a judicial personage, and he will be
given expert assessors. This job
evaluation will look into the wvarious
categories of job in the two Corpora-

a scientific evaluation of this type will
from the Dbasis upon which {resh
wage agreements can be negotiated
and will give a more rational and
scientific foundation to the wage
structure of these two Corporations.
The second point was with regard to
a Commission. I do not think that a
separate Commission is indicated at
1this stage.

SHRI A. G. KULKARNI (Maha-
rashtra): 1 fully appreciate thatthe
frade union movement in this coun-
try must be developed on healthy
hines, but as we know, Madam, here
in these Corporations, Air India as
well as I. A, C. there are 11 trade
unions, a1d the r vilry between the
trade unions 1is causing this much
harm and lowering the prestige of
our country in the eyes of  others
as well as lowering the profits of
these two public sector Corporations
which are really doing a good service
in the public sector. If you go
through the press cuttings for the last
six months, all these press cuttings
say of the indiscipline in the LA.C.

m one way or other, of the pilot
not having shown up, of the air
hostesses not coming up, ete. All

types of rivalries are going on in
the trade unions. May I know from
the hon. Minister whether he is in-
terested in really forging a very posi-
tive policy whereby some negotiating
mixchinery should be evolved 80
that such occurances do not take
place always? My difficulty is the
Government is not approaching this
problem in the spirit and in the man-
ner in which they ought to have
done, becauv e there is an absence of
a negotiating machinery.

THE DEPUTY CHAIRMAN: Ask
a question. Do not give explana-
tion.

SHRI A. G. KULKARNIL: REvery-
body is making a snesch
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THE DEPUTY CHAIRMAN It
does not matter but you can  he
otherwise

SHRI A G KULKARNI I  will
co-operate as a good Member of
Parliament I have suggested tothe
Minister on a previous occasion that
some stand-by arrangement must

be made In every big corporation,
In every big industry, some stand-
by arrangements are always made

I do not understand that the stand-
by arrangement 1s costly 1n such
matters But looking at the huge
losses and troubles caused to the
travelling public, it 15 high time
that the Minister makes some arran-
gements of a stand-by nature

THE DEPUTY CHAIRMAN Thaat
will do

DR KARAN SINGH The sugges-
tions of the hon Member are cer-
tamnly very valuable and I will take
due note of them.

THE DEPUTY CHAIRMAN: Very
good brief reply

SHRI K CHANDRASEKHARAN
(Kerala) The difficuity has arisen
as the hon Miimster has stated on
account of disputes arising 1n the Air
India as between the management
and its employees But then I would
like to ask the hon Minister (a) as
to why 1t 1s that in spite of the fact
that 1t was more or less an internal
matter in Air India the seivices of
An Indig are not affected ut all but
a large majority of the services of
the Iadian Airlines Corporation have
been affected during the last few
days, (b) as to why steps have not
been taken to see that the service
argapgsations of the employees 1n
the two Corporations are kept absolu-
tely separate according to rules and
regulations so that the difficulties 1n
one Corporation would not follow the
difficulties of another Corporation on
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Corporation at all, (c¢) as to why 1n
spite of the fact that the hon Mims-
ter has been 1epeatedly stating that
controversies have arisen, disputes
have arisen and difficulties have
arisen on account of the rivalries bet-
ween the two Corporations—it was
even suggested by the hon Member,
Mi Bhargava as to why we should
not think in ferms of amalgamation
of the two Coiporations, I am not
suggesting that the two Corporations
should be amalgamated—it 15 a mal-
ter for serious consideration and ex-
amination but Tt 1s 3 matter certain-
ly to be examined as to how thece
rivalries can be ended once and for
all, and I would put it tg the hon
Minister as to whether he tHinks
that mere job evaluation as 1s bemg
proposed to be done would end ths
controversy 1f not, keep the two
Corporations absolutely separate 1n
all respects and see that there are
not controversies on account of pay-
meht of unequal wages for equal
work

DR KARAN SINGH The hon Memi—
ber has raised three different ponts.
The first pomnt 1s to why the IAC.
1s much more affected by the strike,
whereas the dispute, such as 1t is, .s
with Awr India It s¢ happens that
the number of aircraft technicians
working 1n the TAC 1s very much
large: than that 1n the Air India.
Therefore, 1t 13 a strange irony thet
although 1t 1s not really g dispute ot
all, because they have not raised 1t
officially, whatever difference there i,
1s with Air India, While 1t is TA.C.
which 1s bearing the brunt, and this
makes it even more unfortunate The
second point 1s why the unions in both
the Corporations should not be sepa-
rate why there should be common
unions which would affect both 3
do not think there is any legal provi-
sion whereby 1t can be enforced that
the unions must be separate. I think
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that it is within the competence of
the workmen, 1f they so desire, to
form z common union between the
Air Corporations, and I do no think,
speaking offhand, that there is any-
thing we can do to prevent that. The
third and the most important point
that he made is, will job evaluation
by itself solve the problems of our
two Air Corporations? 1 entirely
agree with the hon. Member that by
itself job evaluation will not be able
to solve the problem. We have got to
look into this question in a more
Fadampomia! miamaen  § recantly aove-
vened a special meeting of the two
Boards—there is 3 common Board as
the hon. Member knows of these tw»
Corporations—and I put this to them,
and I am myself extremely distressed
and pained at the difficulties that we
are having. Aviation is the industry
of the future. It requires speed and
dynamism. But at every step we
have been crippleq by strikes on
flimsy grounds, and I put it t{o the
Boards that they should look deeply
into the fundamental causes behind
this malaise, even the possibility of a
merger of the two Corporations which
the hon. Member hinted at. 1 said
that they should also look into that
and come up with some concrete pro-
posals and suggestions whereby we
can get over these constant difficult-
ies that we have. That will be the
other half, and job evaluation will be
on one side. If both things are takean
together, that will help us.

SHRI BHUPENDER SINGH (Pun-
jab): A strike ip the Indian Airlines
Corporation and Air India not only
causes 10ss of foreign exchange but
a1so disrupts normal life within the
country. The strike does not come
all of a sudden. The rumblings can
be heard in advance provided the

Government keeps their ears to the

ground. A far-sighted administration
would rather catch by the horns than
chase and run after the bull. May I
know whether the present strike of
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technicians, etc. could not be antici-
pated. Anticipation has nothing to do
with any notice. If it could be anti-
cipated, was any attempt made to
study the jssue involved and find out
the solutinop before the strike started?
As strikes are tending to be common
in these airlines, does the Minister
propose to do anything to ensure in
future that the administrative machi-
nery moves well before the commence.
ment of strikes when attitudes are not
very hard and the employees are in a
less aggressive mood?

DR, KARAN SINGH: I do not think,
on this particular occassion, that it
was easy to anticipate that the strike
would take place on a ground like
this, that a meeting would be called
without prior permission and that,
that would escalate into a strike. 1
do not think it wag possible to antici-
pate this. I think that the point that
the hon. Member is making that the
management must be aware of how
things are developing and should.
keep their ears to the ground is a
valid one and one can only hope that
in future we will be able to get prior
notice of this sort of development be-
fore it takes place.

Y WR ARmw (ST 93W) ¢
¥ A7 AT ¥ ¥Z 7O =0EAr 3 [F
vxe 3fear nxyveEer ATYMANE ®
e afeas & aanfaat & i waqae
T foa fom atamy 1 feanmes ey
g, fov ifma 5 73 zzame 27 & #97
wagaz 7 Al fremew foar gon
27 B g w4 qE [HAT ATEAT F
& war o=y fav gafeffem 41 &,
FAT FTIEH FLA ATAT A AT (3 (ATE
W1 v § 3f=fatas 5 ware o O
a7 g3 fewrez v & A1 FAv fzares
2 oy wgdAsE w7 w0 faEwa oA
fears &1 @31 #9% T 7 97 § A
ATET H AT ATEAT F )



4553 Papers laid
Two ww fag : 11 gfwsm gA
GG TiE § eI ot e 5 fae
Ff9T 7 g7 749 L5y A § G UF
fepmarzas, wapa, 4f@a ad 2
TAG YART A A9 § 4 AT 4aT 39
Hifer & g34 § At W A 97 &
qId 9 FTT ST AT 9T SITR
&, 9% FIT 7w et fomat s wwar
2 AT ag 37 ©Ew Y gdfam 7§ @
REGAR

1

THE DEPUTY CHAIRMAN: ¥Fol-
lowing an earlier convention, I have
called one from every party. There
are five Members from the Congress
Party. 1 have called one. Therefore,
I pass on tg the next item.

PAPERS LAID ON THE TABLE

I. ANNUAL REPORT AND ACCOUNTS
(1965-66) oF THE HINDUSTAN
CaBLEs LIMITED BURDWAN AND
RELATED PAPERS.

II. Tue CENTRAL BoOILERS BOARD
(NommvartioNn oF MEMBERS) RULES,
1967.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL, DEVE-
LOPMENT AND COMPANY APF-
FAIRS (SHRI BHANU PRAKASH
SINGH): Madam Deputy Chairman, I
beg to lay on the Table—

(a) A copy each of the following
papers, under sub-section (1) of
section 619-A of the Companies
Act, 19586:

{i) Annual Report and Accounts
of the Hindustan Cables
Limited, Burdwan, for the
year 1965-66, together with
the Auditors’ Report on the
Acrcounte,
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(ii) Review by Government on
the working of the Company.

[Placed in Library. See No. L.T-
1444/67 for (i) and (ii).]

(b) A copy of the Minisiry of In-
dustrial Development and Com-
pany Affairs (Department of
Industrial Development) Notifi-
cation G.S.R. No. 1094, dated the
7th July, 1967, publishing the
Central Boilers Board (Nomi-
nation of Members) Rules, 1967,
under sub-section (2) of section
28-A of the Indian Boilers Act,
1923,

[Placed in Library. See No, LT-

1443/67.]

SHRI BHUPESH GUPTA (West
Bengal): He does not belong to the
Cabinet.

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES, Pro-
MISES AND UNDERTAKINGS GIVEN DUR-
NG VARIOUS SESSIONS.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHR] I K
GUJRAL): Madam Deputy Chairman,
I beg to lay on the Table the follow-
ing statements showing the action
taken by Government on the various
asgurances, promises and undertakings
given during the session shown against
each:—

(i) Statement No. XII—Fifty-
second Session, 1965,

(ii) Statement No. VII--Fifty-
seventh Session, 1968

(dii) Statement No,
eighth Session, 1966.

VI—Fifty-



